HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION

No. 183/Rules/DHC Dated: 10.03.2014

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 1966 (Act 26
of 1966) read with Article 227 of the Constitution of India and all other powers enabling it in this
behalf, the High Court of Delhi, with the prior approval of the Lt. Governor of the Government
of National Capital Territory of Delhi, hereby inserts the following new Part D, after the existing
Part C of Chapter 8 of High Court Rules & Orders, Volume 1V:-

Part D
FILLING UP OF FORMS OF PROCESS IN NON COGNIZABLE CASES

1. Option of a party to fill up forms - With their applications for the issue of process,
parties may, if they so desire, file printed forms of the same duly filled up in accordance with the
rules of the High Court regarding the issue of the process. The date of appearance and the date
of the process will be left blank.

2. Responsibility for accuracy of contents - The parties or their pleaders shall sign the
forms thus filled in the left bottom corner, and will be held responsible for the accuracy of the
information entered in the forms.

3. Legible handwriting - The forms must be filled up in a bold, clear and easily legible
handwriting.

4. Dates to be filled in by office - When orders for the issue of process are passed by the
Court, the date fixed for appearance will be inserted in the form and the process will be dated by
an official of the Court before the processes are signed.

5. Free supply of forms - The necessary number of printed forms of process will be
supplied to the parties or their pleaders, free of cost, on application to such official of the Court
as the Presiding Judge shall direct.

NOTE: THESE AMENDMENTS SHALL COME INTO FORCE FROM THE DATE
OF THEIR PUBLICATION IN THE GAZETTE.

BY ORDER OF THE COURT
Sd/-
(SANGITA DHINGRA SEHGAL)
REGISTRAR GENERAL

Amendments stand published in Delhi Gazette Extraordinary, Part IV, No.37 (NCTD No.260) dated 10.03.2014



